Press Note

Provisions of Additional Additives/Processing aids and Enzymes for Grape Wine and
Distilled Spirituous Beverages

FSSAI has notified the final Food Safety and Standards (Food Products Standards and
Food Additives) Sixth Amendment Regulations, 2017. The said amendment regulation
prescribes a list of permitted additives/Processing aids and Enzymes for Beverages, excluding
dairy products in addition to the additives mentioned in the table 14 of Appendix A of FSS (Food
Products Standards and Food Additives) Regulations, 2011 with respect to ‘Grape Wine’,
‘Distilled spirituous beverages containing more than 15% alcohol’ and ‘Aromatized alcoholic
beverages’.

The above regulation will come into force on the date of their publication in the Official
Gazette.
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 31st July, 2017

F. No. /Additives/Stds/14.2/Notification/FSSAI/2016.—Whereas the draft regulations, namely, the Food
Safety and Standards (Food Products Standards and Food Additives) Amendment Regulations, 2016, was published as
required by sub-section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of
the Food Safety and Standards Authority of India number F. No. 1/Additives/Stds/14.2/Notification/FSSAI/2016, dated
the 25™ October, 2016, in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions
from the persons likely to be affected thereby, before the expiry of the period of thirty days from the date on which the
copies of the Official Gazette containing the said notification were made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 1* November, 2016;

And whereas the objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (e) of sub- section (2) of section 92 read with
section 16 of the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations
further to amend the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011,
namely:—

Regulations

2. Short title and commencement.—(1) These regulations may be called the Food Safety and Standards (Food
Products Standards and Food Additives) Sixth Amendment Regulations, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in Appendix
A, under the heading “IV USE OF FOOD ADDITIVES IN FOOD PRODUCTS?”, in table 14,—

(a) in food category system 14.2.3 relating to “Grape wine”, in columns (3), (4), (5) and (6), after the existing entries,
the following entries shall respectively be inserted, namely:—

Food Food Food Additive INSNo Recommended Note
Category Category Maximum level
system Name
(€ @) ©) 4 ©) (6)
“Malic acid DL 296 GMP FS04a
Ascorbic acid L- 300 300 mg/kg
Citric acid 330 1,000 mg/kg FS04a
Tartaric acid L(+),DL 334 GMP FS04a
Lactic acid 270 GMP FS04a
Gum arabic (Acacia 414 300 mg/kg
Gum)
Tannins 181 GMP
Metatartaric acid 353 100 mg/kg
Caramel (plain) 150a GMP (allowed only for
liqueur wines)
Carboxymethyl- 466 100 mg/kg (For white and
Cellulose sparkling wines)
Calcium carbonate 170(1) GMP
Polyvinyl- 1202 800 mg/kg
polypyrrolidone
Nitrogen 941 GMP
Oxygen 948 GMP
Isoascorbic acid 315 250 mg/ml
(Erythorbic acid)
Potassium-L(+)- Tartrate 336 GMP
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Food Food Food Additive INSNo Recommended Note
Category Category Maximum level
system Name
@) &) ©) 4 ® (6
Potassium D,L-Tartrate
Calcium tartrate 354 GMP
Copper sulphate (and 519, 10mg/1

Copper citrate)

Argon 938 GMP

Caramel 11 150b GMP

Yeast manno proteins GMP

Potassium ferrocyanide 536 GMP

Urease GMP

Silver chloride 10mg/1

Ammonium phosphate 342(1) 300 mg/1

Diammonium 342(ii) 300 mg/1 (for sparkling

diphosphate wines)

Ammonium sulfate 517 300 mg/1 (expressed as the
salt) (for sparkling
wines)

Charcoal for oenogical 100 g/hl

use (Oenological Carbon)

Ammonium  bisulphite | - GMP

(ammonium hydrogen

sulphite)

Thiamin hydrochloride GMP

Yeasts products coming GMP

from degradation of

yeasts (autolysate, inert

cells).

Potassium carbonate 501(1) GMP

Potassium  bicarbonate | 501(ii) GMP

(Potassium hydrogen

carbonate)

Lactic acid bacteria - GMP The Ilactic  acid
bacteria must belong
to the Oenococcus,
LElJCOHOStOC,
Lactobacillus  and
Pediococcus  genus
and must be isolated
from grapes, musts,
wine or have been
derived from these
bacteria.

Polyvinylpolypyrrolidone | 1202 800 mg/1

Proteins  from  plant | - GMP The plant protein

origin extracted from wheat
(Triticum wulgaris),
peas (Pisum
sativum), or potatoes
(Solanum
tuberosum).

Casein - GMP

Potassium caesinate - GMP
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Gelatin ( edible) - GMP Subject to proper

Isinglass (Fish Glue) GMP label declaration.
These are processing

: : aids.

Egg white albumin GMP

Silicon dioxide 551 GMP

Bentonite 558 GMP

Aluminium silicate | 559 GMP

(Kaolin)

B-Glucanases GMP

Yeast protein extract - GMP The proteins of yeast
of  Saccharomyces
Sp. yeast.

Adsorbant ~ Copolymer GMP

Treatment

polyvinylimidazole -

polyvinylpyrrolidone

(PVI/PVP)

Microcrystalline 460 (i) GMP

cellulose

Calcium alginate 404 GMP (Allowed only for
sparkling and semi-
sparkling wines
obtained by
fermentation in
bottle).

Potassium alginate 402 GMP -

Yeast - GMP -

Calcium phytate GMP -

Chitosan GMP -

Chitin-Glucan GMP -

Mixture of Mono- and di- GMP -

glycerides of oleic Acid

(b) in food category system 14.2.6 relating to “Distilled spirituous beverages containing more than 15% alcohol”, in
columns (3), (4), (5) and (6), after the existing entries, the following entries shall respectively be inserted, namely :—

Food Category| Food Category Food Additive INS No. Recommended Note
system Name Maximum level

©) @) ©) 4 (©) (6)
“Caramel II - 150 b GMP -
Gold (colour) 175 GMP -
Silver (colour) 174 GMP -
Glycerol esters Of wood Resin 445(iii) GMP -
Alpha-Tocopherol 307 GMP -
RIBOFLAVINS GMP -
CHLOROPHYLLS AND 100 mg/kg =%
CHLOROPHYLLINS,
COPPER COMPLEXES

(c) in food category system 14.2.7 relating to “Aromatized alcoholic beverages”, in columns (3), (4), (5) and (6), after
the existing entries, the following entries shall respectively be inserted, namely :—

Food Food Category | 404 additive | INSNo Recommended Note
Category Name Maximum level
system
@ @) (©) 4 ©) (6)
“Phosphoric acid 338 1,000 mg/kg -7
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(d) in the said regulations, in the Notes to the Food Additives mentioned in the Table 1 to 15, after Note No. FS03, and
the entries relating thereto, the following shall be inserted, namely:—

“FS04a Lactic acids, L(-) or DL malic acid and L(+) tartaric and citric acids can be only be added to musts under
condition that the initial acidity content is not raised by more than 54 meq/l (i.e. 4 gm/l expressed in
tartaric acid)”.

PAWAN AGARWAL, Chief Executive Officer
[ADVT.-III/4/Exty./172/17]

Note: The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4, vide
notification number F. No. 2-15015/30/2010, dated the 1% August, 2011 and subsequently amended vide
notification numbers:—

. No. 4/15015/30/2011, dated 7th June, 2013;
No. P. 15014/1/2011-PFA/FSSALI, dated 27th June, 2013;
No. 5/15015/30/2012, dated 12th July, 2013;
No. P. 15025/262/2013-PA/FSSALI, dated 5th December, 2014;
No. 1-83F/Sci. Pan- Noti/FSSAI-2012, dated 17th February, 2015;
No. 4/15015/30/2011, dated 4th August, 2015;
. P.15025/264/13-PA/FSSAI, dated 4th November, 2015;
No. P. 15025/263/13-PA/FSSAI, dated 4th November, 2015;
No. P. 15025/261-PA/FSSAI, dated 13th November, 2015;
No. P. 15025/208/2013-PA/FSSAI, Dated 13th November, 2015;
No. 7/15015/30/2012, dated 13th November, 2015;
No. 1-10(1)/Standards/SP9Fish and Fisheries Products)/FSSAI-2013, dated 11th January, 2016;
xiii. No. 3-16/Specified Foods/Notiifcation(Food Additives)/FSSAI-2014, dated 3rd May, 2016;
Xiv. F. No. 15-03/Enf/FSSAI/2014, Dated 14th June, 2016;
XV. No. 3-14F/Notification (Nutraceuticals)/FSSAI-2013, dated 13th July, 2016;

o5}

i

ii.
iii.
iv.
V.
Vi.
Vii.
viii.

iX.

X1.

Z
o

Xii.

XVI. F. No. 1-12/Stnadards/SP (Sweets, Confectionery)/FSSAI-2015, dated 15th July, 2016;
XVii. F. No. 1-120(1)/Standards/Irradiation/FSSAI-2015, dated 23rd August, 2016;
XViil. F. No. 11/09/Reg/Harmoniztn/2014, dated 5th September, 2016;
XiX. F. No. Stds/CPLQ.CP/EM/FSSAI-2015, dated 14th September, 2016;
XX. F. No. 11/12 Reg/Prop/FSSAI-2016, dated 10th October, 2016;
XXI. F. No. 1-110(2)/SP (Biological Hazards)/FSSAL/2010, dated 10th October, 2016;
XXii. F. No. Stds/SP (Water & Beverages)/Notif (2)/FSSAI-2016, dated 25th October, 2016;
xxiil. F. No. 1-11(1)/Standards/SP (Water & Beverages)/FSSAI-2015, Dated 15th November, 2016;
XXiV. F. No. P.15025/93/2011-PFA/FSSAI, Dated 2nd December, 2016;
XXV. F. No. P. 15025/6/2004-PFS/FSSAI, dated 29th December, 2016;
XXVi. F. No. Stds/O&F/Notification(1)/FSSAI-2016, dated 31st January, 2017;
XXVil. F. No. 1-12/Standards/2012-FSSAI, dated 13th February, 2017;
XXViii. F. No. 1-10(7)/Standards/SP (Fish & Fisheries Products)/FSSAI-2013, dated 13th February, 2017;
XXIX. F. No. Stds /SCSS&H/ Notification (02)/FSSAI-2016, dated 15th May, 2017 and
XXX. F. No. Stds/03/Notification (LS)/ FSSAI-2017, dated 19" June, 2017.
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